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‘been selected)in this Original Applicati
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Orger dt.29,11a2002.

| V\!OM =y )PQ(US& ,

Heard Mr.Ram Das, learned Counsel | ,l P |
appearing for the Applicant and |

Mr . A, K,Bose, learned Senior Standing /{) -

Counsel for the Union of India appearing -/
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for the Respondents, [ ‘ ;
_/3,)7)5717 ’pr a{
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The Applicant, a candidate for the
post of E,D.D,A, has challenged the
selectionfrecruitment of the Respondent
No.4( on the ground that the Respondent
No.4 having no H,S,C.qualification, had | e ot m0< LAY X\Q&,

n%-\ \ di\Q Y
under Section 19 of the Administrative
Tribunals Act,1985, In the counter,filed $£/
by the Respondents, it has been disclose 7 / b
that the selected candidate(Respondent No.4)
had passed in the H,S,C,examination, In & OEC%W/_C_J@’% 1056
order to substantitate the sald statement, (0 sPooccs,
the Respondents have placed on recordd t coupdes  be
annexure-R/1 and R/2( i.e., HeS.Co !
Certificate and Mark sheet granted by th?p @ Leed ka Four wetts
Board of Secondary Education,Orissa) -
showing that the Applicant had passed in, —
the H,S,C,Examination that was held in | Regishm
april, 1988,

In the aforesaid presmises, there U\:\M\k\ Nt Yoxis
remains no issue to be answered and, N ‘
accordingly, this Origimal Application Q\\ ARG DY
is dismissed, hewaver, without imposing T
any cost, Send copies of this orders to ﬁﬁk',__ . WA
both the parties and free copies be also -3t
given to the Counsels for both the sideﬂ.
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